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Present Mr. C. B. Gogoi, Sessions Judge, 

Sonitpur, Tezpur 

Misc.(Crl) Case No. 221/2021 

O R D E R 

 

23-07-2021 

  Case is put up before me along with the case diary. The case 

 record is withdrawn from the court of Asstt. Sessions Judge, Sonitpur, 

 Tezpur to my court for disposal. 

This is an application u/s 439 Cr.P.C. seeking bail for accused 

Gobinda Rout in connection with Tezpur P.S. Case No. 1355/2021 u/s 370  

IPC. 

I have heard the learned lawyers appearing for both sides and also 

gone through the contents of the case diary. 

The allegation in the FIR is that on 02-07-2021 one Umesh Nath Sah 

lodged an FIR in Lalmati Out Post under Tezpur PS alleging inter alia that on 

01-07-2021 his 14 year old daughter was missing from house from 11 AM 

and informant doubted the involvement of one Gobinda Rout. 

Learned counsel for the State submitted that allegation against the 

accused is serious in nature of having trafficking a minor girl and considering 

the nature of the offence, accused do not deserve to be enlarged on bail. 

On the other hand, learned counsel for the accused contended that it 

is not a case of trafficking but a case of love affairs between the alleged 

accused and victim and case was the result of misunderstanding by parents 

of the victim girl. 

Having heard the rival contention and on being careful perusal of the 

case diary including the statement of victim girl it is crystal clear that the 

victim girl voluntarily eloped out of love affairs with accused by suppressing 

this fact from her parents. The victim girl in her statement clearly stated that 

accused was not at fault as it was she who forced him to take her away and 

during the period with accused there was no physical force or sexual assault 

on her by accused. The other materials collected by I.O. also do not suggest 
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any such activities on the part of accused prima facie attracting the 

ingredients of the offence u/s 370 IPC. 

Situated thus, this court is of the considered view that accused can 

be enlarged on bail who has been cooling his heels in judicial custody since 

04-07-2021. 

 In view of the above, accused Gabinda Rout is enlarged on bail of 

Rs. 10,000/- (Rupees Ten Thousand) with one surety of like amount to the 

satisfaction of learned Elaka Magistrate I.D. Jail. 

Send back the case diary to I.O. 

  Accordingly, Misc(Crl.) case stands disposed off. 

 

Sessions Judge 
     Sonitpur, Tezpur 


